
CENTRPL ADMINISTRAT'T.VE TRIBUNPL 
BNALORE BENCH 

dS 

Second Floor, 
Commercial Complex, 

- J-'p No.  14 Of 94 	Indiranagar, 
8angaiore-38. 

Dated: 15M4fqq4 

PPLICIkTION NO(s) 236/83 	Z57/93 

PPLICANTS: 	 RESPONDENTS: Ckq.. revevL JV ef  
cL i o1r 

TO. 

• 	 c. ye ec 	YJ  
-Ff crzc 	L%I Cdt\c (:c,,tx 	4dk 

9. 

2. 	Ti- e  Ck- 	 -Ler-e; 
Kc r i-'J'c T€eu 	Ct € 

C 	 U fç- yC 

tA4( & 

A&di. 1r)X icif 	cbijei 
cb\A4- 	 6J- 

SUBJECT:— ForuardinQ of copies of the Orders passed by 
the Central Adminiétra-Live • Tribunal,Bangãlore. 

—xxx— 

Please find enclosed herewith a copy of the 

ORDER/-STfY ORDER/INTERIM ORDER/, Passed by this Tribunal 
in the above mentioned application(s) on ll_O39)f. • 
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DEPUTY REGISTR?R 

JUDICThL BRNC.HE5•  

gm* 



In the Central Adninistrative Tribunal  
BangaloiiiTllench, 

Bangalore 	- 	- 

ORDER SHEET 
236/93 & 242 to 257/93 

Application No................................ 
Applicant gb?-,t 	 Respondent 

£4e4D cWe, 	 ec' CrJ 

Advocate for Applicant 

Date I 	 Office Notes 

Advocate for Respondent 

Sk. ft.VkJ 

Orders of Tribunal 

ORDRS ON MA 146/94 

yR (MA)/ MN (MJ) 

11.3. 1994 

We have heard Shri M.V. Rao for 

the departrrent with reference to the 

miscellaneous application for extension 

of time by a period of six months to 

comply with the directions of the Tribun 

in OA 236/93 & 242 to 257/93 rendered on 

19th October, 1993. We have heard Dr.M. 

S. Nagaraja for the applicants in the 

original application. 

We have eriquired of the learned 

standing counsel whether the departrrent 

is planning to file an, SLP in the SupremE 

Court against the Tribunal's order. He 

says that he has no instruction on the 

same. Shrj Rao is not able to throw any 

light with regard to the details of the 

reference stated to have been made by the 

Departnt of Telecommunications to the 

Department of Personnel or the present 

stage of the case. 

8/-. 



Date 	 Office Notes 	
Orders of Tribunal 

In the circumstances of the case,'2 
e old that it is proper that the Depart-

ment should pay dearness relief in respect 
of the family pension due for the month 
of March, 1994 alongwith payrreint of such 
family pens ion when such payment of famj'1' 
pension falls due. This should continue 
for the subsequent months also,. As 
regads the arrears, to be given as per 
the LLrectjons of this Tribunal, the same 
should be paid within two months from the 
dateof receipt of a copy, of this order. 

Accordingly MA 146/94 is disDosed 

- 
of. 

- 

M(J) 	 ' 	M(A) 	2 

P. 



CENTRAL 'ADMINISTRTI!E .TR IBUNPL 
BANGPLURE BrNCH 

Second Floor, 
Commercial Complex, 
Indiranagér, 
Bangalore-560038. 

Dated: 28 O
CT 1993 

APPLICATION NO(S)236/93 and 242 to 257 of 1993. 

PLICNTS:Srnt.Tajurnjsa and 	IRESPflM)ENTS:Chlèf General Manager, s ixteeri Others. 	
Telecommunications ,Bangalore & Others. 

TO. 

	

1. 	Dr.M.S.Nagaraja,Advocate,No.1i,second Floor, 
First Cross,Sujatha Complex,Gandhinagar,,Bangalore_9. 

	

2, 	The Chief General Manager,Telecomrnunicatjons,Ulsoor, 
Bangalore-8. 

	

3. 	'Sri.M.S.Padmarajaiah,Senior Central Government Standing 
Counsel,High Court Building,Bangalore-1. 

5ubject:— Forwarding 'of copies of the Order ffiassed 
the Centr2fAdm 

Please find enclosed herewith a copy of the 
ORDER/STAY/INTERIM ORDER, passed by this' Tribunal in the 
above said application(s) on 19-10-1993. 

("iEpUTY REGISTRAR 
d 'JUDICIAL BRANCHES. 

grn 



S 
BEFORE THE CENTRAL ADPIINISTRATIVE TRIBUNAL 

BANGALORE BENCH: 	:BANCALORE 

DATED TH'IS THE NINETEENTH DAY OF OCTOBER, 1993 

Present: 	Hon'ble Shri S.Curusankaran, Member (A) 

Hon'hle Shri A.N.Vujjanaradhya, Member (J) 

APPLICATION NOS. 236/93 AND 242/93 TO 257/93 

IU isaS tn t.. 
IIs ias 	zrerunisa, 

Aged about 53 years, 
W/o late Abdul Hmeed Khan, 
Telegraph Assistant, 
Central Telegraph OFfice, 
Bangalore...560 001 

Smt. Lizzie, 
Aged about 63 years, 
/o late P.Gnanam, 

Group 'D' (Retd), CTO 
Bangalore-560 001 

Smt, Sharadamma, 
Aged about 50 years, 
WI0 lateB.lienkatachalam, 
Group 'D' CTO 
Bangalore-560 001 

Smt. Venkatamma, 
Aged about 45 years, 
J/o late T.P. Channamaraiah, 
Group 'D' CTO, 

I 	7Tpngalore_550 001 

Applicant in OA 236/93 

,- 

5 (I 	( • 

Cie 

1• t 
ro 

, 	 n 

Ilunivenkatamma, 
about 45 years, 

late Sri Venkatasuarny, 
p 'D' CTO 
alore-56[) 001 

-S4t Rani, 
4ed about 46 years, 

late Sri Subraranx, 
Group 'D' CTO, Bangalore-560 001. 

7. Smt. Rita Ann, 
aged about 52 years, 
tJ/o late T.N.Iluthuraj,' 
Group 'D' CTO, 
Bangalore-.S'60 001 

. . . 2/-. 



0 
B. Smt. Revamna 

aged about SI] years, 
U/a late Gancadharaie*h 
Group 'D CTI: 
Bangalore-5611  Oul  

9., Smt. SubbaiaI3shiamma 

aed 37 year.i, 
U/o late Sir ] KrishnaJpa, 
Group '0' CT, 
Bangalore-56(JI 001 

10. Smt. Lakshmama, 
aged 53 ear 
U/o late 1i,Kiishnapp,. 
Group 'B' Ti[ 
Banqalore56( 001 

Smt.K.Poopaty, 
aged 0 year, 
L/o late N,Araravathr, 
Group ?D CT 
Banqalore-Y 001 

12, Smt. Shantha 
aged about 3 years, 
Lt/ o  late S.1iirgesh, 
Group 'B' CT}, 
Banqa10-e-59:' 001. 

Smt. Jayalak4hmarnrra, 
aged about 3 years, 
U/c late 8.51unikrihnappa, 
Group 'B' CTtj, 
Bangalore-560 001 • 

Smt. Jyothi iIai, 
Agad about 4 years, 
tà/0 late K.0.varaj, 
Group 'B' CT 
8anga1ore-56 001 

Srnt.Sushila, 
A, ed about 5 11 

late Rudamani, 
- roup D CT, 

.• 	 1angalore-56 001 
Ik- 

1 mt 	Lal2 tha nma  
Aged about 3 years, 
t1/o late T.Pttarangiiah, 
Group 'B' CTJ, 
Bangalore-56] Ofli 

17, Smt. A,S6s1 'ij1amna,' 
Pigad about 	years, 
t/o late Cur ihasappa 
Telephone C.prator, 
Banalore TeLephones.,Exchancie, 
Bangalore-6 001 

	
ArpJ.jcants in 0P 3  242'93 

(Br. M.S.Ntgaraja 
h 

Advocate) to OA 257/93 

L

Versus 
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1 • The Chief General Manager (Telecom) 
Banqalore. 

The Chief Accounts Officer, 
Karnataka Telecom, 
Bangalore-560 001 • 

Union of India, 
represented by its 
Secretary to Government, 
Ministry of Communication, 
Sanchar Bhavan, 
New Delhi-MD 002. 

The Scret.ary to Government 
Ministry of Finance, 
Government of India, 
New Delhi. 	 . 	 .... Respondent's 

(Shri F".S.Padmarajaiah - Advocate) 

This application having come up for hearino before. 

this Tribunal today; Hon'hle ShriS.Gurusankaran, P1ember(A) 

made the-f ollowing: \ 

URD ER 

The applicants in this case are aggrieved b 

action of the respondents-  in refusing to grant them 

es 9elief on the Family Pension being paid to them 

)çhe grounds of theavi 	been given employment on 

mpossionate ground consequent to the death of their 

husbands while in service and hd prayed for declaring 

that the rule 55 (A) (ii) of CCS (Pension) Rules 1972 

(Rues for.short) as null and void and directing the 

respondents to pay the Dearness relief on the Family 

Pension they have drawn from the dates of their appointment 

at the prescribed rates as paid to others, who are not 

re-employed and continue to pay dearness relief on the 

1.• 	)-. 	 . 	. 
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1 
I 

family pension at the rrescribed rates. The respondents 

have filed their repl' Contesting the application. 

2. 	Today when the.case came up for hearing Dr. 

rl.S,Nagaraja, the learred counsel for the applicant drew 

our attention to the judgement of this bench in OA5 

240/93 and 286/93 to 297/93 disposed off by order dated 

07.1 0.1 993 and submitted that the facts of  thse cases 

e E — I  	 J4.r-€-q-u3r-3 S in OP'.s 240/93 and 
to 

266/93 to 297/93. Shr 	.S.Padmarajaiah appearing for 

the respondents, in all fairnessadmitted that the facts 

in this case are similar to 0s 240/9:3 and 256/93 to 

297/93. However, he strongly argued and rei-rated 

the points already brouqht out in the reply of the 

respondents. He specifically em pahas.ised. that whether 

the applicants are pensionersie. those who have retired 

from service and drawinq pension and are re—employed or 

whether they are widows given compossionate ground 

appointment.on the deah of thir husbands dying in 

harness and C130 receivin family pension, they should 

also be treated alike and classified as re—emoloyed 
,1 	• 	- 	 - 

4 	\pensionersi___db.ar 6 te +erm fil pension should 

, 	 include also family pension. We are nabls to agree 

J1 agree with this submision for .he detailed reasons 

/11 
alTeady given by us in the order dated 7,10.93 in 0s 

240/93 and 206/93 to 207/93. In that we have discussed 

in detail and held tha the widows, who have been given 

employment on compossinate grounds cannot be brought 

out under the C:lassifiation of re_empioyd:pensione 
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At the same time we have also held in that order that since 

rule 55 (A) (ii) of the rules has specific reference to re— 

employed pensioners,, 	hero were no grounds to declare that 

rule as null and void. However, for the reasons already detailed 

in that order 'dated 7.1 0.93 the applicant have to succeed. 

3. 	In the result, we allow this application partly and 

direct the respondents to pay dearness eliefon family pension 

as due at the prescribed rates for three years prior to the date 

of Piling this aprlication subject to verific.3tion of the facts 

that during these period they have not already been paid dearness 

relief. The respondents are directed to pay the arrears within 

a period of four months from the date of receipt of a copy of 

this order. The respondents 	also directed to continue to 

pay dearness relief on family pension. In the circumstances 

of the there is no orders as to costs. 

j d 

1EM8ER (J) 	 ' 	 11E1BEF (A) 

LkhUM fDrIsTRATIvE 
*WTIOiJAL BELC 

IAGALcmE 
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A&JBCH 
I 

Second Floor, 
Commercial Complex, 
Indirnagar, 
BANGALORE... 560 138. 

Dated: 14 DEc iQ 

qyLc"~ 	PPLICATION NO:,;69/,4 
SzI9, APPLICANTS  

cZ V/S. 

RES QDEN T S : - 
 

T. 	
:1 	Mveki0 II) 	fIO( lsttç 

&Jk c-5-1, 9. 

2 	
' C. q .S. C 

Shject; 	Frwarding f c•p 	
of the OrdQr- Passed by the Central Administrative Trihuna1,Bagaujr, 

--xx-- 

Plse find Cncl•ed herewjth a copy of the ORDER/ STAY ODER/ IN TER OHDER/ Pss&d by this Trib-1 1i the. above men-tiond PPlicatiory(s) on  

a,. 

icIIp .frDERffcVGISTRM 
JUDICIAL BFANCHES 

gm* 



_±SqY4 	L'Vypj jA /6, 

Date I — 	 Office Notes 	 I 	Orders of Tribunal 

1ci 

;n vs-A 	ç.Q4 L 

gd— 

c 

Central Adrnifli rativ8 TrIbUfl& 

BangaOr0 Bench 

Bansialore 



2 -
- - PNALCE BNCH 

NAL 

Second.Floor, 
Commercial Complex,. 
Indirànagar, 
Bangalore560 038. 

Dated c 3 M A Y.1994 

kPPLJATIQ. NUMBER : 36/93 and 242 to 257 of 1993.. 

APPLiCANTS: 	 9E'PDENTS: 
Srnt.Tajunnissa and others v/s. Chief General Manager,Telecom and Other 

To. 

Dr.M.S.Nagaraa,Advocate,No.11,Second Floor, 
First Cross,Sujatha Cornplex,Gandhinagar, 
Bangalore-9. 

The Chief General Manager,Karnataka TeleCom Region, 
No.l,Old Madras Road,W.soor,Bangalore-8. 

Sri.M.Vasudeva Rao,Addd.C.G.S.C.,High Court Bldg, 
Bangalore-1. 

Subject:— Forward.ng  of ccpics of the Orders passed by the 
Central ada rdra-c±ve Iribunal,Bangaiore. 

Please find enclosed herewith a copy of the DER/ 
STAY DER/TERIM ORDER/, passed by this Tribtu- al in the above 
mentioned application(s) on_'95994  

O1,c _ DEPUFY REGISTRAR)/ 61  
JUt) IC IAL BRANCHES. 

gm* 



In the Central Administrative Tribunal 
- 	 Bangalore Bench 

Bangalore 

Application No..... 

  

DER SHEET 

Date Office Notes 

 

Orders of Tribunal 

ANV (riJ)/Tu (MA) 
19.5.94 

Heard Shri M.V • Ra0 for the appli—

cants in MA 222/94, He produces a 

letter dated 13.5.94 from the Asst. 

irector General, Dept. of Telecomrnu.. 

nications addressed to the Chief Gene—

ral Manager, Karnatala Telecom Circle, 

analore stating that in similar 

atters Hon'ble Supreme Court has 

gred 	-order.&of st2y and efforts 

ararnade to file SLP in this case als 

immediately and a decision on that 

behalf has 
oil 
ta! en. Havinfi reoard to 

the fact that in similar matters stay 

has been oranted in SLP, extension of 

time is granted by three months from 

15.5.94. Accordingly MA 222/94 is 

disposed of. 

SCL 

- 	 S 

- O'----.-'L1 MEMBER (A) 	 MEMBER () 

Ju 'I 

\ --'--x 4t 
-. 

TRUE coPy 

SECTION OFFICER ~41 
.flAL AU 	Tt1d'JE TRIR 

ADDITIONAL BENCH 
BANGALORE 



I 
BPNGALC*E BENCH 

Second Floor, 
Commercial Complex, 
Indiranagar, 
Bangalore_560 038. 

Dated:- 1 8 PPR 1994 

APPLLATIQ' NUMBER: 236 	& 242 to 257 of 1993. 

APPLiCANTS: 	 .RL Rz'JDEi'TS: 
v/s Smt.Rajunnissa and 	 ' Chief General Manager,Telecom, 

To. 	 8angalore and Others. 

1, 	Dr.M.S.Nagaraja,dvocate,No.11,&econd floor, 
first cross,sujatha complex,gendihnagar, 
Bangalore-9. 

The Chief General manager,Karnetaka Telecom Region, 
no.1,old madras road,ulsoor,86ngalore-8. 

Sri.1'l. ¶Jasudeva Reo,ddl,Central Govt.Stng.Counsel, 
High Court Building, Bangalore-1. 

Subject:- Forwardnç f copies of the Orders passed by the 
Central adminitrative Ti.ibunal,Bangalore. 

Please find enclosed herewith a copy of the DER/ 

STAY DER/INTERIM OBDER/, passed by this Tribunal in the above 

mentioned appl ic at ior (s) on Sixth April ,94. 

L 
DEFJTY REGISTRAR 
JUDICIAL BRIANCHES. 

gm* 



In the Central Administrative Tribunal 
Bangalore Bench, 

Bangalore 
—9— 

ORDER SHEET 242 
to 257/93 

Application No ............ .................... of 198 
Applicant 	 Respondent 

Tc tic 	aL , rn*~n:r v[~ 
C 	

- 	
c) 

Advocate for Applicant 	 Advocate for Respondent 

Date 	 Office Notes 	
I 	

Orders of Tribunal 

VR (MA)/ AV (NJ) 

6.4.94 

We have heard Shri. r.v. Rao, who 
has filed the miscelJar- ous apolicatjon 

for extension of time to comoly with the 

directions of this Tribjnsi in OA 236/93 
& 242 to 257/93 rendere• .: 19th October, 

1993. 'e have also bean 	briSridhar 

for Dr. N.S. Nacarala. Cn the last occa 

sion, Shri Rao was not ab to throw an 

light as to whether the dcoartrrnt was 

planning to file an SLP bf ore the Suore 

Court. He now states an it is brought 

out in para 4 of the misc•]laneous appli 

cation that the departrrrt is processing 
the question of filing an SI-P before the 
uoreme Court. 

In view of the ores2flt levelopmen 

e exten-3 time for pamnt of dearness 

allo.ance on the family oension for the 

month of March, 1994 an-3 the subsecruent 

nonth uoto 155.94. If the departrrent 

is not able to qet an'; stay from the 

supreme Court before that date, the\: hay 

to pay DA on the family pension not only 
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Date 
I 	

Office Notes 	 Orders crribunal 

frornthe month of March 1q94 onwards 

but 4lso the arrears as per the direc-
tion of this Tribunal. 

MA is disposed of accordina1' 
kvA 

S 	 - 

-. 	
.--- 

L 

L: tJt!kL. 

0\ 


